IN THE CENTEAL ADMINISTRATIVE TRIPUNAL, JAIPUR REINCH,
JATPUR

QA Mo 18657 & MAg Moe 243,97, 231/97

and 26/98
Date of order: 11.2.1998

Vincd Fumar Thaturvedi zp present -3 Stencgrarher, 0ffice
cof the Chief Engineer (1IZ) III, L, Zector-7, Vidyadhar

iy W
Nagarl Jaipur. . bq".’.' ¢ ’

oL o Applicant
- o» v !
- ersus

1, Unicn of India thrcough the Zecretary, Govt. of India,

Ministry of TUrban Devel:zpment, MNirman ®-hawan, New
Delhi.

Z. The Director General (Works), 2.F.W.D., MNew Delhi,
Nirman Bhawan, New Delhi.

3. The Chietf Engineef (llzrthern ZSone-I1I), Sector-7,
C.P.W.D., Jaipuf.

4. The Superinfendent Engineer, Coordination  Circle
(Civil), CFWD-I, F.Bhawan, New Delhi.

5. The 2.2.W. Cum S.E. (HQ) H.S. III, Z.P.W.D., Seétor—7:
Vidyanagar, Jaipur.

G. Zhri Radhey Zhyam, Stenographer, Office of the
Superintending Enginner, Jaipur Central Circle, CFWD,
Jaipur. !

7. The Exzecutive Engineer, Jaipur Centtral Divisicon Mo.I,

C.P.W.D., Jaipur.Z‘w

’
[

.+ Respondents
Mr.R.RE.'umawat, ccunsgel for the applicant
Mr. V.3.35urjar, counsel for the respondents
CORAM:
Hon'kble Mr.0O.F.Sharma, Administrative Memher
Hon'kle Mr. Ratan Frakash, Judicial Member

ORDER

Fer-Hen'ble -Mr: -GO.P:3harma, -Administrative-Memkber

In this applicaticn  under Zection 1% of the

+
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Administrative Tribunals Act,’ 1928 Shri Vincd FPumar
Thaturvedi has prayed that the resrondents may he directed
te allew the applicant to continue/join/resume his duty o<n
the poest «f Stencgrapher in pmresuance «f the transfer ~-rder
Ne.22 dated 21.3.%7 and to make due payment of ealary and
allowances to him w.e.f. 1.4.9%7 alongwith payment of TA/DA
with reqgard té sending his family from Delhi to Jaipur,
with 211 consejuential bhenefits. He has further prayed that
he may be allowéd Lo continué without any interruption in
pursuance of his Jjeoining at Jaipur w.e.f. 7.4.97 (FN). He
has alax © prayed that the orders Jdated 17.4.97 and

20.2.97 may he ;quashed with all consequential Lkenefits.

0]

Finally, the apprlicant has prayed that the respondentz may
ke directed to relieve Zhri Pedhey Shyam, Stenographer to
join his duty at Jodhpur in pursuénce ~f the o«ffice ordsr

dated 16.7.97.

~

2. The applicant has also sought certain interim relief.
The reépondents have filed their rveply to the 02 and-the
prayer for interim relief and have alsc taken preliminary
ohjecticns to the maintainalkility of the 0OA. The applicant
has alsoc filed rejcinder to the replies thereafter. The
applicant has filed a numker of Misc. Applications, which
are 1lo. %397, seeking interim directisn, No.33 /97 again
seeking interim direction and No. I6/92 also seeking
interim direction. All  these Misc. BApplications  are

pending.
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. We have heard the learned counsel for the partiez and

have perused the material «n record.

4, The applicant was relieved from Jaipur to join duty at
lHew Delhi after the Tribunal had passed the order Jdated
16.10.19%7 vacating the interim directicn issued earlier on

13.5.1937, as madified by order dated I0.&.15%57. Misc.
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Applicaticon MN3.26,/9%% has now been filed by the applicant
seeking an interim directicn to stay the cperation of the
crder of transfer from Jaipur to Hew Delhi pazssed after
passing the Tribunal's order dated 16.10,.19%%7. It was
brought t2 the notice of the learned comnsel for  the
aprplicant that after passing of the order dated 16.10.1597
by the Trikunal, there remained practically nothing to be
done, insocfar as the present OAiggzncerned and the Mi=z=-~.
Applicaticon  Wa.29,/9%2  is now  no longer maintainable,
particularly when by Grder dated Z5.01.19%5 annexed to the
Misgs. Application 10,266,932 , the applicant has ales already
been relieved from Jaipur. At this stage the learned
cocunzel for the applicant soaght permission to withdraw the
oA and the Misc. BApplicaticns, for the reason that the
arplicant intends tc make a detailed representation to the
respondents  regarding his  grievance relating. to  the
transfer, pay and allowancés for the intervening rpericds
and TA and DA and all other financial ~laims. We permit the
applicant t.o withdraw'the A and the Misc. Aprlications.
The 1learned counsgel for the respondents, however states
that if and when the applicant makes the said detailed
representaticn, as <ontemplated by him, they shall canesider
the =aid representation on merits in the light <f the

positicon of the rules prevailing.

. The A and MAs are Jdismissed as having been withdrawn.

i,

Hoo order as to costs.
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(Ratan Prakash) (O.P.S, a)

Judicial Member Administrative Memhber



